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Central Mnn in is trative Tribunal
Princif-al Bench

NevCielhi

0,A. Mo, 266/95

Me.v jp li, th is the ^th Day of leb., 1995,

HCM» BLE iHril J. P. A, Mm3EH( J )
HCN •BLE Mil B.K. 3: M3H,M B4BE-i ( A)

.L ahmral Singh s/o 3hri Sarvjeet ^ |h,
CK, khallasi, under Inspector of /:s <( ajx-wevi
Mor thern Railway, f^oradabad,' ^ ^
R/o C/o Jiri HLnanshu Sharrna,
G 224, Hari Ma gar, *
Clock T07;er, Mew Q'elhi,

i By 3ir 1 M.L« ohartna. Advocate),

Vers us

Uni j-n of India through.

1» General Vlanager,
Nortliern -ailway,

Gf f ice, Bared a House,
New Oelhi. *

Applicants

2, The i/ivis ional Railway Manager ,
Northern Railway,

. Mor^abad,

( By Mone)|i
Res pond ents.

The applicant ms initially enqagad as Khallasi un.er
ina,6c,ar of ,(orks. Northern liail.vay, Moradsbad. Adisciple
nary enquiry under rule 9 of ;JaR, 1968 «aslnitlat«i aqamr, t
the applicant on thebasia cf fUing f^e particulars i eq _^
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his engagement as a Casual labour on the bas is of f dse

casual laboui' card. That disciplinary enciuiry ended in

the ioipugnso punishtnent torder dated l2th.v;ay% 1994 ^hex eb/

he ha'S been removed from service. The a pi i 1 an t has fl led

' ah appeal on lOth June, 1994 ''to iJ.3.E.( C) Noi,thernJiall'/;afc.

Moradabad. The appeal hasnot yet been dispos©i of #hen raort

than six months has passed, .The applicant has also sent the

reminds' tc. the respondents-to dispose of his appeal on

15:th January, 1995. Quring the course of hearing the iearrnad

counsel prayed. Hi a t a direction be issuecs to the rcspon-yrts •

to dispose of the appeal within the prescribes! . peri..od arf
is

if the applicant/still agjrievtd by the .final orPec^ ii ariy,

may be
he / iree to assail that o/.-d&c by filing a t.resh Appl i - ti"

taking all those grounds - already taken in the present

ir-'a-11 c tion.

2'. . ?te h.-ave considered this aspect ar?!.. intact th.i.ord^gi.

of the disciplinary aut.hority. will merge.in the: appellate:if

authority which wi.ll give a further cause of a.:tlon to tli#:

. applicant. In any case if .the appeila.te authority aocepthtSe;

appealv the 0, A. becQnea-, infructuoys, and If the appPalfll!-

rejected the applicant has to assail the ordei of the
als o ,

appellate authority also, Th. re is/.-j recourse of cevlsi on

under rule 25 of the iiAd 1968 th,3t the a,., licant, if so p f

-idvis ed, may pursue that depar"tment ally.

' • . « »«3
it.. •• • •..ff.

n.

••',' /'

:f
, ......

.

.



'A

i. In view of the above we hold iliat the present appiic-

direct
vp> is pre-raature and/the respondents to dispose of the snpeel

• of the applicant within a period of three months from the o

of the receipt of the copy of this -Ctder, No costs«
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MEM3ER( A)

( GtPiMA
MEMBSt (J),
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